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(c) the DUmber of civilian eMp'loyees of 
the Air Fo~ wbo bave been deprived of the 
bouse buildiDl advaDj:c? 

THE MINISTER OF SrATE IN lHE 
DBPARTMENT OP DEFENCE RESEARCH 
AND DEVBLOPMENT IN THE MINISTRY 
OF DEFBNCE (SHRI ARlIN SINGH) : <a) 
Yes, Sir. The Chief Administrative Officer t 
Ministry or Oc:renoe, and Naval Headquarters 
have sanctioned house building _. advance to 
60 employees of Army Headquarters/Inter .. 
Services O ... .tnisations and seven. emr10yees 
of Naval Headquarters respectively wbo have 
been allotted newly conJtructcd houses in 
Arun Vibar (NOIDA). 

(b) and (CI. Air Headquarters did not 
sanction the IU1U\C' bUilding advance to su, 
civilian employ.:es who bad apphed for slmJldf 
purpose, because lhl!Y were not considered 
eligible for the same under the relevant rul(s~ 
as confirmed by the MlOistry of Urban Deve­
lopment. 

(Eqlish) 

1m plemeufatiOI} of recommencl.sIJon!t 
of biKh le\ el Committee on problems 

of e.~servieemen 

2830 SURI SYED SHAHABUDDIN ; 
Wln the Mml$ter of D~FENCE ~ plea.~ed 
to refer to the reply Blyen 10 Starred Quefi­
tlOn No. 202 00 30 July, 1986 reBardlOg 
rec(.)mme;:ndnhons of htgh-Ievel COfllmlttt'c 0[1 

ex l:;ervicemeo·s problems and state: 

(a) tbe staac ot Implemeotatlon of the 
re-;ommtodattons of tbe high"level Committee 
on the ploblems of ex· servicemen whIch \\'ere 
\tcccpted ¥rbolly or partially, as OD 31 Janu­
ary. 1986; 

(b) whether bome rccomnlendations are 
still under conSIderation or rev jew; 

(c) wbether any represeotations have 
been reccivefi from the ex-servicemcD·s asso­
ciations agam,t some recommendations; and 

(d) if so. whether Government have 
rcvicwtd their decision on those recommen .. 
dallODs? 

THE MINISTER OF STATB IN rus 
DEPARTMENT OF DBFENCB RESEARCIi 
AND DeVELOPMENT IN THB MINI8fllY 
OF DEFENCB (SHlll ARUN SINGH): 
(a) Tbe position reprdina action tt'toO for 
implomeqtation of the rea>mmeadadon. of 
life Hiah Level Committee 00 Jlr0b •• q( 
Ex·Servicemen which have been accepted 
wholly or partially is liven in the statement 
laid on the Table of the House. 

[Placed in Library. S~e No. LT .. 4007/87.) 

(b) Some recommendations are still 
under consideration. 

(~ and (d). Thert were some repre.enta· 
lioDS aaajnst some of tbe recommendatioDS. 
Tbese bave been taken note of. 

Compllafion of language aod edlleatloo 
tabl~s relatlog to 1981 ceII.U. 

2831. SHRI S YEO SHAHABUDDJN : 
Walt the MlDisler of HOME AFFAIRS be 
pleased to state : 

(a) whether tbe Reglstrar General of 
India bas compiled tbe languase and cduca­
non tables relatlng to 19S 1 census; 

(b) wbetb~r any preliminary reports have 
bc:eo relcdsed by blm; and 

( c) wben tbe final report IS expected to 
be pu bhsbed ? 

· THE MfNISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHltl 
CHINfAMANJ PANIGRAHI): (8) and (b). 
Tbc RCllslrar General. India has compiled. 
toe I!OU~1I0n tables relatin, to 1981 census 
aCld mObt of them have been released. The 
dtlta telauns to lanaualc/motber toquo 
collected ID J 981 census have Dot been 
compiled. 

(c) Tho laaao.aae data collected throup 
the bousohold schedule ill reapect of laoauaae 
mainly spoken in tbe bousebold are I_tely to 
be available before tbe end of thif year. 

Procure.eat of Jute In Blbar by Jute 
Corporatloa of l.u. 

:2 832 SHR' D. L. BAITHA : WdJ th. 
Mintstel' of reXflLBS be plcas~ to atato i 
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(a) whether dtsqitc reiteration 0(' Govern­
ments proclaimed policy of tbe ,readiness of 
the Jute Corporation of India (Jel) to buy 
jute when offered at tbe support price, tbe 
leI has stoppN buying it in Bibar and 
consequently a larae quantity of jute is still 
with the srowers; aDd 

(b) if so. the reasons for such a situatioD ' 
aDd tbe remedial steps proposed ? 

. THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 'RAM 
NIWAS MJRDHA): <a} and (b). It is not 
C\1rrect to State '''that Juto Corporation of 
India (JCl) bas slopped buyinl raw jute in 
Bihar. OD the other band Jel bas procured 
in all about 2.78 lakb bales of raw jute in 
Bihar during tbis year directly and tbroulb 
its State love,) Coopera five procurement 
aBen~y. This represents about 40 per cent 
of eSlimatcd crop producrion of 7 lakb bales 
durina this season as compared to about 2 S 
per cen.t of procurement out of an estimated 
production of 12 Jakhs b,lles during the la~t 
year. JCI has an open ended policy of pur­
chasing whatever quantity of raw jute is 
offered to it by jute srowers at the statutory 
minimum price . fixed by the Government. 
The Position on date is tbat hardly .oy stock. 
is left with the small and marginal farmers 
for being procured by leI. 

Outcome of 1_0. Pat tal'" 

2833. DR. B. L. SHAlLESH : Win the 
Minister of EXTERNAL AFFAIRS be 
pleased to state the outcorQe of the Secretary 
level talks on the border issuc held in Islama .. 
bad during the last wee~ of February, 1987 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL A'FFAIK., 
(SHRI K. NATW AR SINGH): J\ stateme',t 

is given below. 

Sfatement 

Minutes 0/ con6uilaliona INlw~t!n M·. 
Abdul $allar. Foreign &t"latJ' ()/ 
Pakistan anti Mr. Jf. S. GonsalveJ, 
Sec~tary In the Mlnlstr] 0/ 

Externe; I Affairs of India at 
lalamobtUI f,.om 27 ~eb,.u ... 

a'>' 10 2 Murch, 1987 

I. The Consultations were held in pur-. , 
s'uance of para (x) of the Minutes of Coo .. 
lullatiooa initialled iD New Delhi on Fcbru-

ary 4. 1987 (or discussion of fureber coo­
crete measures for de-etealation aJonl the 
border. 

II. It was ai1'CCd that : 

<a> All defensive and otrcDlivC fonna­
tions in tbe acetor South of Banner­
Cbbor wi)) commence return to 
their peacetime localions, which 
,ball be completed within l' dan 
of tbe date of ioitiaUiol of tbese 
minutes. • 

(b) In the kctor comprisiDI Banner-, 
Chbor in the South and upto 
Hindumalkot·Mandi SadiqpDj in 
tbe North, aU defensive aDd offen­
sive formatiobs will commence 
return to their peacetime locations 
from 1 6 March, t 987. 

(c) The pullout of troops wiJl be under­
taken ;n a graduated maDner and 
will be monitore~ tbroUJh reauJar 
contact to be maintained by the 
DsGMO of both sides. 

111. Por dbcussion of furlber de.e~ala­
'ion measures along (be international bord~r 
a Pak.istan deJeptjoD bas been io"Hed to 
visit New Delbi It an early mutually con­
venieDt date 10 be ICttled lhrouah diplomatic 
channels. 

Fllke pal.port radetJ 

2834. SliRI MOHO. MAHfOOZ All 
KHAN: WHI the Minister or HOME 
AFFAIRS be plcased to state: 

(a) the details or the passport rackets 
unearthed by Government in various parIs of 
Ihe country durin. 1986; 

(b) who are the kinapins identified for 
funning the fake passports organisations in 
the country Btatina their modus operandi and 
their official links. if an),; 

. (c) the number or penon. detaincdl 
arrested in tbis coDoection; IDd 

(b) the meaSUfC:I taken by Governmont 
to plug tbe loophotc.s, ir an)', in the rulet 
Illd r.ulatjo~ IC;)YorDiDl the J'.uaneo of 




